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Public Sector Undertakings

+

*213. Shri Surendra Pal Singh:
Shrimati Savitri Nigam:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:
Shrimati Ramdulari Sinha:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 787 on the
1st September, 19066 and state:

(a) whether Government have
since considered and examined all
the recommendations made by the
Heads of Public Sector Undertakings;
and
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(b) if so,-how many recommenda-

tions have been accepted and imple-

mented and in what manner?

The Deputy Minister of Finance
(Shri L. N. Mishra): (a) and (b).
The points discussed at the conference
convened by the Prime Minister have
been examined and the decisions are
expected to be taken shortly.

Shri Surendra Pal Singh: One of
the 'main recommendations of this
conference was that the Government
should immediately carry out a review
with a view to finding out as to how
many of the existing heads of Publie
undertakings and then directors were
actually competent and fit enough to
hold their jobs, May we know whe-
ther that review has been carried out
and, if so, what has been the outcome
of that, and whether any of the exe-
cutive heads have actually been re-
moved from their present positions?

Shri L. N. Mishra: So far as the
appointment or removal of individual
heads is concerned, I cannot give in-
formation without notice, But all the
points raised in the conference have
been thoroughly examined and com-
ments of the Bureau of Public Enter-
prises and the Department of Co-
ordination have been obtained and the
paper is being prepared for placing
before the Cabinet. I think concrete
decisions on these recommendations
will be taken very shortly.

Shri Surendra Pal Singh: Is it a
fact that not very long ago the C.S.I.R.
carried out a survey which revealed
that nearly 25 per cent of the techni-
cians and junior engineers in our pub-
lic sector undertakings, particularly,
in our steel plants, are actually under-
employed? If that is correct, may I
know what steps are being taken to
rectify that defect in our managerial
system?

Shri L. N, Mishra: I am not aware
ot this C.S.LR, review. But it 13 a
fact that the personnel policy and also
the question of requirement of man-
power, etc, were examined and some
decisiong are being taken on that point
also,
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Shri P. Venkatasubbaiah: May I
know to what extent the decision of
the Government to delegate authority
to the executives in the public under-
takings has been implemented and
whether the responsibility for che
satisfactory working of the undertak-
ings has been fixed squarely on the
executives?

Shri L. N, Mishra: One or two re-
ports of the Public Undertakings
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Committee were placed before the
Parliament. They have given some
recommendations., About the fixing
of responsibility, that is already there
and some other recommendation that
was made by the Committee presided
over by the Prime Minister is alee
under consideration.

Shri A. P. Sharma: May I know
how many superannuated officials are
employkd in these public undertakings
and what is the reason for the same?
Is it a fact that you do not get young
and new administrative officials and

that is why these people are employ-
ed there?

Shri L. N, Mishra: It is a fact that
some of the retired officers have join-
ed public undertakings and this point
wag also raised and the Government
has to make up its mind on that also.

Shri A. P, Sharma: How many are
there? Can you give the number?

Shri L. N. Mishra: 1 cannot give
the number.
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Shri U, M. Trivedi: When this
Question No. 787 was answered on
the 1st September, 1966, I put a sup-
plementary and the question that I
had raised was: Have instructions been
given lo these public undertakings
that where the employment of Class
III and Class IV employees is con-
cerned, the recruilment should be
made locally?

Ncw, hag that been implemented or
has the Government written to them
that such must be the procedure that
they should follow?

8hri L. N. Misra: This is an old
complaint. But there cannot be ‘must’.
Local people can be encouraged be-
causc their land, etc, is acquired for
that project, but there cannot be
Ynust’. The hon, Member is a lawyer
and he must know this, It is also
against the Constitution.

do not require much of intelligence
and sufficiently well educated persons
are available in all parts of India.
How is it that for public sector under-
takings, people from Delhi or Calcutta
or Madras are brought into Madhya
Pradesh? I want to know this,

Shri L. N. Mishra: I have nothing
to say, People go from Madrag or
Delhi or Calcutta to Madhya Pradesh
alse. Madhya Pradesh is not a prohi-
bited area. Anybody can go thera.

Shri U. M, Trivedi: They should not
get employment because the head
offices are situated here? I would
like to have a clear answer to this.

Mr. Speaker: Next
Question.

Order, order,
Amin Chand Pyarelal Group of
Firms

+
*214. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohfa:
Will the Minister of Finance be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the import
by the Amin Chand Pyarelal group
of firms of certain steel plates of
sizes other than those mentioned in
the licence on the basis of the ille-
gal issuance by the Steel Controller
of Customs Clearance Permit;

(b) whether the customs autho-
rities had refused to honour the Cus-

toms Clearance Certificate and had
seized the goods;
(c) whether the Special Police

Establishment has carried out any
investigation into this violation; and

(d) if so, the results thereof and
the action taken egainst the party,
the Steel Controller and other offi-
cerg concerned?





